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/ 	 CENTRAL ALI1INI5TRJVE TRI3TN.AL 

CALCUTTA BENQi 

MA. 2. (2-of 1997 (U4IsTEn) 
In connection with OA.97/96) 

Date of (rder: 05-6-97. 

Present: H' b].e Mr.Justjce A.K.Chatteree,1jce..Chajrnan. 
Ron' ble Mr. M. S.Mukherj ee ,Admjnj stative Mernbe r. 

ASHIS MUKUERJEE &1, OR. 
-vs- 

UNION OF fNDIA & ORS.\ 

For the petitioner: Mr.B.C.Sjnha,counsel. 
For the respondents:M.R.N.Das,counsel,with 

M.B.Ray,counse1. 

ORDER 

This MA has been filed as an uril.sted motion to-day. 
(V 	

We have heard the ld.counsel tor\ both the parties.This 
MA arising out of OA.no.597/96,  has béenznoved by the respondents 

aforesaid OA for modifying and/or vac4ting the Interim Order 
pissed by us on 13.5.96 (Armextre..M,1to this MA). It appears 
that the jdgemeneo this OA has beer fi')ced for delivery on 
11.6.97. 

In such circumstances, we do not onsider it necessar'j 
to modify and/or vacate the Interim Order,passed by us on 13.5.96 
ava* for such a few days. The MA. is accordingly 
disposed of. 

Plain Copy of this Order be given to both the parties. 

(M,S.'Muitheree) 


